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ORIG'INAL APPLICATION  No.  313  '411200' 
497' 

Applicant(s) 	

4 

rm va-PO'm 	Respondentw 

4ft,  *T 0 OftTiT 
Advocate for. 	 'Advocate ,for 
~pplicant(s) 	nS7  a 	 'Respondent(s) 
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''28 4 '04 CSG Na 
8 	 Mr. 	ir 

4DAte4 Presentation.: . 	 Mr. Suni 1 Jose, ArGSC. . 
Mr Sun'il Jose, ACG S .0 a ppea r s .  f o ri  the 

Date of Registration: 	 responden~s. .~ Heard. Application i.s.  admittedj 

Rbspondents may file'reP I  ly statement,withi.n 

Subject 	 four weeks with copy to'the applicant wnO may- P 
file rejoinder, if'-any, wi ~hi*n two'weeks NA qft Mft 

V,!"List before RC -  for completion'of Date of Posting 	 there.afte 

pleadings ,  on 	A. 

PD (-)%M) 	 AVH(VC-) 
aw"") A, 	 28.4.0.4 

ry 

till 	
20.1.05 	 C-ii ,  
(15) 

Rc 	 Mr.CSG Nair 
Mr.Sunil Jose, ACGSC 

'None for either side. 

When the mat.ter. came up f or h ie a r i Og the 
No reply fi led 'yet Ca 11 	learned counsel for respondent's 'in OA 

,. 
No.- 

on 05 0- 08.2004. 	 312/04 .  submitted that th.is  Court earlier 
has granted some relief t6 tKe"respective' 
appli,c-ants 

1. 
 in simi la-r matt.er.' Thereafter''. 

on the basis of the - int'erim. order,-L. of 
H,6n 1 ble 'High Court of Kerala in - that 

18.06.2004 	matter and fur'ther "- developme. 
L 
 nts ' iii!' the'. 

matter 	is 	awaited - -she. sought , an 
adjournment. :In view of. that 	

e 
niont hl s 

time is granted. Post aft4~!r on)ormonth. 

vkk\ kvs 
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RC 	 2 4, 2, 0 5 	 AVH 
(8) ..MrXSG -  Nair 

None for*either side.' 	 Mr.Sunil Jb ~se,.A03SC .(rep ~ ) 
'At the requ 

. 
est of the counsel 

. 
of the' 

No reply filed yet. applicant adjourned to..z z 
Call on'17,'0.9.2004. 	 kder By o 

S  --, 0 ~08z`2004 o 
asp 

2.3.0.5 	 C-I 

Rit 	 1 2) Mr. CSG Nair ~, 
r.Su,nil JQs\e,  ACGSC K 	N 

None.,for either side. 	 Co unsel for th(~',respondents seek' and is'. 
granted three weeks time for, filing additional .140 reply'-filed yet. As, reply statement. -Re-jolinder..theret6- shall-,,be: 

last 	call on -29 .1 0-04: 	f i led within two *  weeks*, t* hereàf ter.,  List before 
's on ,  RC'. for co.Mpl6tioft of,'-*,~l~§ading 0_ 

rc) 
1,7.,j  09.  200 4 

asp,-. ,  
'PIZ 

17 10.120.05 K'VS(M . 07)  

'51 
 to  

Mr. C.S.G:Nair 
ACGSC 

Heard. Common order pro oun ~ed, in open 
Court. 

RC 

None for , .. either - side. 

KVS(JI\4) Reply. is on record and a 

	

17.10.2005 	AI  
copy .  thereof.-  has been given.. vs  

to other side. No - rejoinder 
JI filed yet. Re.joindee., -if 

any, filed 	1'6.~ 11. 266 4' 

eco 	-t taken on r rd.and here WA 

aft4r,  "indlude in,, the..! f inal-

hear irid Iist.-befdee. lqp* 

VO 

~rc )  

29. k10. 2004 

~vo 
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RC 

None for either side. 

Reply Is on record. No 
rejoinder Med yet-
Additional reply, for which 
pennission was granted 
from the Hon'ble Bench on 
02.03.2005 has not been 
Med yet Rejoinder, to the 
reply already on record, if 
any, filed by M05.2005 be 
taken on record and 
thereafter list before 
Hon'ble SB for 	final 
hearing. 

M04.2005 

19  c\4C -  
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